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CP No.285/2018 In 
OA No.1726/2017 

                                     
This the 10th day of September,2018 

 
 

Hon’ble Mr. V. Ajay Kumar, Member (J) 

Hon’ble Mr.A.K. Bishnoi, Member (A) 

 

Shri Shivdarshan Mishra, Mason (HS), 
Aged about 52 years, 

S/o Sh. D.N. Mishra, 

R/o 24-A, B-Block, Pochanpur Extn., 
Dwarka, New Delhi-77.                                          …..Petitioner       

(By Advocate: Shri M.D. Jhangra)  
 

 
   Versus  

 
  

1.   Sh. Sanjay Mitra, 
 Secretary, 

 Ministry of Defence, 
 South Block, New Delhi. 

 
2. Lt. Gen. Suresh Sharma, AVSM, 

 Engineer-in-Chief, 

 Integrated HQ of Defence, 
 Ministry of Defence, 

 Kashmir House, New Delhi. 
 

3. Sh. Bhuvnesh Varshney, 
 CWE (Air Force) 

 Tughlakabad (AF), 
 New Delhi-62 

 
4. Major Abhishek Ranjan, 

 GE/AGE (B&R), 
 Air Force Palam, 

 C/o GE Tughlakanad (AF), 
 Delhi Cantt-10               ….   Respondent   

 

(By Advocate: Shri Hanu Bhaskar)  
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ORDER (ORAL) 

 
           Hon’ble Mr. V.Ajay Kumar, Member (J): 

 
OA-1726/2017 filed by the applicant was disposed of by the 

Tribunal on 17.05.2017 as under:- 

“4.  In the circumstances, the OA is disposed of without 
going into the merits of the case, with a direction to the 

respondents to decide the Annexure-A/1 representation of 
the applicant by passing a reasoned and speaking order 

within a period of 90 days from the date of receipt of a 
certified copy of this order, in accordance with law.  No 

costs. 

5.   Let a copy of the OA be enclosed to this order.” 

2.     Today, learned counsel for the respondents while drawing 

our attention to the speaking order dated 06.07.2018 enclosed 

with the compliance report dated 12.07.2018, submits that the 

respondents have fully complied with the orders of the Tribunal 

and prayed for dismissal of the CP. 

3.    In the circumstances and in view of the substantial 

compliance of the order of the Tribunal, the CP is closed.   Notices 

issued to the respondents are discharged.  However, the 

petitioner is at liberty to avail his remedies, in accordance with 

law, if still aggrieved by the order now passed by the 

respondents.  No order as to costs. 

 

(A.K.Bishnoi)                                         (V. Ajay Kumar) 
Member (A)               Member (J) 

/rb/   


